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tually made an experiment of charging
sales tax at the first point on seven
commodities and their experience was
not very happy because there was a
lot of loss of revenue because of that,
and they have calculated the loss of
revenue item-wise. Still, as the hon-
Member has said, there is a very
strong opinion about charging sales
tax at the first point. That is why the
Delhi Administration is now consider-
ing at present how to avoid the loop-
holes and other factors which cause
loss of revenue when sales tax is char-
ged at the first point, and that matter
is under their consideration. It is very
difficult for me to indicate the time
by which the consideration will be
over and they will be ready to adopt
this new system.
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It was decided to set up a sub-
committee on communalism to review
the communal situation.
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SHRI S. KANDAPPAN: One of
the major hurdles from our point of
view is the question of language. This
was taken up at the National Integra-
tion Council by our spokesman who
attended the conference. Though the
Constitution has forbidden any discri-
mination on the basis of birth, race,
religion and caste, unfortunately it has
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not forbidden discrimination on the
basis of language now committed. Dis-
crimination on the basis of language
on a large scale is writ large in every
central administration. So I would like
to know what concrete approaches
have Government made to see that
people do not suffer because of discri-
mination on the basis of language
which they speak by the accidenf of
their birth, not wantonly.

SHRI VIDYA CHARAN SHU-
KLA: There is no discrimination as
far as the Government of India are
concerned on the basis of language,
and only last session or the one before
that, we had passed a Resolution in
this House as well as got through an
amending Act to put beyond doubt
any possibility of any discrimination

or any disadvantage to any sec-
tion of the people of India. There
was a small point on which

doubts were raised, as to whether it
would cause any discrimination or
difficulty. That is under examination
and we hope to solve it as quickly as
possible.

SHRI E. K. NAYANAR: As has
been explained here, the communal
problem has not been solved and the
language problem also has not been
solved. On the question of regionalism
the Council decided to constitute a
committee or body to settle border
disputes. But the Mysore Chief Minis-
ter openly stated that he was opposed
to the suggestion. If this is the atti-
tude of a Chief Minister with regard
to regional disputes, may I know how
they are going to tackle this problem?

SHRI VIDYA CHARAN SHU-
KLA: As far as we know, the Mysore
Chief Minister did not oppose the re-
commendation of the National Inte-
gration Council. He only expressed a
certain doubt or misgiving about it.
He did not oppose it.

SHRI E. K. NAYANAR: Indirect-
ly. he was certainly opposed to it. He
wanted the Mahajan €ommission re-
port to be implemented.
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SHRI S. KANDAPPAN: The

whole thing is misleading; we never
accepted it.
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THE MINISTER OF HOME AF.

FAIRS (SHRI Y. B. CHAVAN): (a)
It is Government’s policy to use peace-
ful means to recover that part of the
State of ‘Jammu and Kashmir which
has been forcibly and illegally occu-
pied by Pakistan.

(b) and (c). The State of Jammu and

Kashmir is already part and parcel of
the Indian Union. By the Presidential
Orders made under Article 370, after
securing the concurrence of the State
Govt., more and more provisions of
the Constitution of India have been
applied to Jammu and Kashmir. There
is no proposal to repeal this article.
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